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papers on the Table of the Housge, they
should alsq be permitted to lay papers
on the Table This has not been
practice till now A new practice is to

The Minister of Law (Shri Gevinda
Meooa) rose—

Mr. Speaker: No, no I will call hum,
if | have any doubt

Sarar Junc Musrum (AMENDMENT)
Ruiss, 1967

No. GSR. 927 in Gazette of India
dated the 1Tth June, 1967, under sub-
section (8) of section 27 of the Salar
Jung Museum Act, 198l. [Placed in
Labrery, See No. LT-006/67).
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Gazette of India dated the 34th
June, 1967

[Placed :n Library See No LT-
907/67 ]

1217 hrs

COMMITTEE ON PRIVATE MEM
BERS BILLS AND RESOLUTIONS

Spventa Rerorr

Shri Khadilkar (Khed) I beg to Jre-
sent the Seventh Report of the Com
mittee on Private Members' Bills and
Resolutions

—

ESTIMATES COMMITTEE
Forra Rerort

Siwi P Venkatasubbaiah (Nandyal)
1 beg to present the Fiftbh Report of
the Estimates Commiliee on the Minis-
try of Education—(i) Indian “useum,
Caleutta and (il) Victona Memorial

Hall Museum, Calcutta

EC Report JULY 8, 1087 Duposal of Adi. Motions g6§~
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order at any tume he likes® He
raise it later

The question is

“That in pursuance of section
4(l) of the Employees’ Siate Insu-
rance Act, 1948 as amended by
the Employees State Insurance
(Amendment) Act, 1866, read with
rule 2A of the Employees’ State
Insurance (Central) Rules 1950, the
Members of Lok Sabha do pro~
ceed 1o elect 1n such manner as the
Speaker may direct, two members
from among themselves to serve
as members of the Emplojces State
Insurance Corporation for the
remainder of the term of four
years commencing from August,
1966 subject to the other provi-
sions of the said Act™

The motion was adopted
Mr Bpeaker Mr Nath Pal

1228 hrs,
MATTER UNDER RULE 377
Drsrosar or Asoumngmny Morrons
Mr. Speaker: Now, Shri Nath Pa.

Shri Nath Pal (Rajspur) Mr BSpes-
ker, Sir, on the 3rd July

faige it. He has written to ma some-
w’:ﬂlmmm »



